IN THE SUPREME COURT OF | NDI A
CRI M NAL ORI G NAL JURI SDI CTI ON

TRANSFER PETITION (CRL.) NO. 282 OF 2007

Nl RMVALA DEMI & ORS. ... PETI TI ONERS

VERSUS

ANSHU SHARMWA L RESPONDENT

ORDER
In view of the fact that the conplaint has since
been wi thdrawn, the present matter no |onger survives.

It is dismssed as having becone i nfructuous.

[J.M PANCHAL]

NEW DELHI
APRI L 19, 2010.



